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CALLING ATTENTION TO A MATTER
OF URGENT PUBLIC IMPORTANCE

LAND OCCUPATION MOVEMENT IN DIFFERENT
PARTS OF THE COUNTRY

SHRT DAHYABHAI V. PATEL (Guja-
rat) : With your permission 1 beg to call
the attention of the Prime Minister to the
land occupation movement in different parts
of the country and the situation arising
therefrom.

SHRYI BHUPESH GUPTA (West Ben-
gal) : The Prime Minister was sitting till
now. The question is very important and
this is a matter in which the Govermment
should speak at the highest level. 1 am
not casting any aspersion on anybody.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS. AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT) : The Government are aware
of the agitation launched by some political
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parties in the form of forcible occupation

of land, public as well as private, in differ-
ent parts of the country. Govemment are
already committed to a programme  of
effective and speedy implementation of land
reforms, including enforcement of laws
yelating to ceilings, allotment of  suplus
land to the landless giving preference to
the weaker sections of the community, and

strengthening existing legal provisions in -

regard to security of tenure, fair rent, etc.
Hence (overnment are of the view that
such agitations are uncalled for and any
defiance of law will require to be dealt
with firmly. The State Governments are
maintaining due vigilance and are taking
appropriate steps te deal with the situation.
Informalion regarding aclion taken by
State Governments is awaited.,

SHRT DAHYABHAT V. PATEL : 1 be-
lieve the Government is aware of the
violent activities of some of the  people
instigating the land grab movement like the
murder of Sardar Basant Singh in Punjab,
the shooting of people in Assam, the hang-
ing of the head of a landlord at his door-
step, etc. What action do the Government

128

public importance

propose to take in this matter ? Will the
Government lake deterrent action to pre-
vent such lawlessness in this country ?

SHRI K. C. PANT : My friend referred.
to some ghastly crimes and all action under
the law will be taken against the perpetra-
tors of such crimes,

SHRI A. G.‘ KULKARNT (Maha-
rashtra): May I know from the Govern-
ment whether the present land-grab move-
ment is an cutcome of the utter frustra-
tion. . .

SHRI BANKA BEHARY DAS
(Orissa) : You have made it land occupu-
tion, Sir.

MR. CHAIRMAN : You may give your
version

SHR1 A. G. KULKARNI : .. .faced by
the landless, particularly in the rural area<
and may I know whether the Government
knows that even in thc North Indian States
till now the tenancy laws are not imple-
mentcd and loopholes are ‘created in the
implementation of the ceiling laws where
funny things like even a mechanised farm
having one traclor is left out of the Land
Ceiling Act? May 1 know whether the
Government will evolve an all-India pat-
tern of the land ceiling laws and imple-
ment them and see that they are properly
implemented ? TLast year in the  Chicf
Ministers’ Confercnce, the Prime Minister
and the Chief Miuisters agreed that within
a year posiive steps would be taken to
implement the land ceilings. One year has
elapsed. Will thc Government assure that
those assurances given by the Prime Minis-
ter and the Chief Ministers will be honour-
ed and land will be distributed by  that
period promised ?

In this connection, when the Government
says that they aic going to maintain law
and order, they should do it but the loop-
holes are therc in the Act in the name of
personal unit. Unless a family unit is
attempted, the hunger for land cannot be
mitigated. May T know whether the Gov-
ernment will also see that family unit is
maintained and they will also see that all
the States enact such laws and implement
them ? The last point T wanted to know wa-

this  Ultimately, will the Government take
-~
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a longer perspective because, Sir, what we
have got is 35 ciores of acres of land avail-
able whereas there are 45 crores of people
constituting the 1ural families. So this pro-
blem cannot be solved only by an equit-
able distributior of thig available land
Also the land saould be put to industrial
use and steps siould be taken to set up
industries in th  rural areas. Otherwise
this problem wi! again and.again come up
demanding 2 solition, be:ause one acre or
two acres to a family will not solve the
problem. May 1 know. Sir, from the Gov-
ernment whethe all these aspects will be
kept in view by them while giving advice
to the Chief Ministers and whether they
will honour their own commitments given
at the Chief M nisters’ Conference ?

SHRI K. C. FANT : Sir, my hon. friend
has rightly drawn attention to the need to
go to the root o' this problem in this coun-
try which cannct be just an equitable dis-
tribution of lari And there can be no
two opinions at least among those sitting
on this side of 1ne House on the need and
desirability of tiking various steps to en-
sure gecurity o tenure, fair rent, strict
enforcement of ceilings and giving consi-
deration to land'ess labour, particularly to
the Harijans an Scheduled Tribes. (Inter-
ruptions) All tiese things we are com-
mitted to as I hive said in my main State-
ment, and we a-¢ trying our level best to
bring this abour Now there are obvious
limitations so fur as the States are con-
cerned up to wlich we can go. After the

meeting, to which my hon. friend referred. -

the Prime Minister has, in fact, written
twice to all the Thief Ministers laying par-

ticular emphasis on the need to implement |

land reform mcasures quickly. She has
gone into the various measures that were
agreed upon ani has emphasised the need
to bring this alout quickly in order to
tackle the problem of rural unrest. But
th Sir, the whole proeess should be a
lawill process :nd should be done peace-
fully, and shou!l be done by the Assem-
bliex and Parlia nent through enacting the
necessary laws :nd by implementing those
laws.

Now the otl:r particular question to
which my hon. riend referred is the ques-
tion of how mu h population the land can
bear. whether the land is enough to be
distributed to each and every landless per
son. Obviously, Sir. if the portions of land
L34RS/71+—5
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which we distribute urc so small that they

do not constitute economic holdings, then
we are not really solving the problem and,
therefore, 1 fully accept his thesis that
industries must side by side come up in
the rural areas so that the industries oa

the land and the other activities  which
these will generate will together provids
employment and means of livelihood to
all our people.

SHRI CHITTA BASU (West Bengal) :
Sir. according to an estimate made by the
General Secretary of the Sumyukta Socia-
list Party, there 15 crores of acres of
Government fallow tand and 5 crores of
acres of privale surplus land in different
parts of the counilry and they are beyond
the ceiling laws now current in the coun-
try  Now. Sir. this automatically proves
that the Government's policy to implement
the tand reforms is not satisfactorily imple-
men-ed A o matter of fact, Sir, T know
it from my own personal experience that
large tracts of land are still being illegally
retained by the erstwhile zamindars, and
even it is now known today that Central
Ministers and monopoly houses are also
retaining huge portions of land illegally and
beyond the ceiling limits prescribed.

That being the case it is in the fitness of
things that the people of this country in order
{o implement the Government’s poticy of dis-

| tributing land to the landless peasants are

occupying the land. This is justified and I
think this is a democratic movement. In
view of this fact will the Government thank
the people. thank the Communist Party, the
SSP and the PSP for really helping the
Government in implementing the basic
policy of the Government with regard to
land ? 1Instead of that they have now let
loose repressive measures. Sir, today’s
newspapers sav that about 6,000 people
have already been arrested and there has
been one firing in Bihar. Many more re-
pressive measures are going to be let loose
on these land occupiers who are quite
justified and democratic. In view of this
may 1 know from the hon. Minister whe-
ther he will take immediate steps to regu-
larise the possession of the land occupied
by the peasanfs. reduce drasticallv the land
ceiling. stop all renressive measures to sup-
press the land occupation movement and
convene immediately a conference of the
Chief Ministers of the States in the light
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of the present position so that the State
Governments can take appropriate action
in the light of the movement now going on
in the country and distribute the lands to
the peasants and landleas agriculturists
through popularly elected committees and
initiate measures 10 remove the loopholes
in the existing ceiling laws ? I think the
Government should specifically answer to
this question and say whether they are go-
ing to take appropriate measures in this
respect.

SHRI K. C. PANT : Sir, I have already
indicated in my first answer that the Gov-
ernment is taking all possible steps open
to it...

SHRI CHITTA BASU:
these steps ?

SHR] K. C. PANT : ... to bring about
early land reforms. He refers te a con-
ference of Chief Ministes. As my hon.
friend, Shri Kulkarni stated a little while
ago a Chief Ministers’ conference was cal-
led to discuss this problem...

SHRI CHITTA BASU : Why not in the
context of this development ?

SHRI K. C. PANT: ... and it is as a
follow-up of this conference that various
steps were taken and also the Prime Minis-
ter wrote to all the Chief Ministers. T have
already referred to all these various aspects.
Now my hon. friend wants the Government
to thank the-e parties for what they have
done. Sir the problem is that those who
believe in planning must realise that even
if their ends are right, surely it should be
within the framework of planning as to
what use should be made of land, how
much you want for forests, how much you
want for other purpoces and so on. All
that c»nnot be donme in this manner by
forcib'e occupation of land. by going and
occupving a portion of some land which
may be necessary for other purposes in
nationa! interests. Ts it not proper in the
case of even redistribution of land to do
it thron~h leeal means. throuch the Gov-
emment and in a manner which is accord-
ing to planned priorities for the whole
nation ? That is a question I seriously
put to him.

What about

Now he gave certain fizures. So far
as those fipures are concerned I cannot say
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anything; I do not have the figores with
me.
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SHRI CHITTA BASU : When lands are

being retained by the Central Ministers
and. ..

SHRI K. C. PANT : I have no know-
ledge of any Central Minister retaining any
land.

SHRI CHITTA BASU :
ters. ..

... State Minis-

MR. CHAIRMAN : Mr. Mathur.

St FAE TAT AT (THEF)
Fogi @ sfo gatd #7 997 2, fafaw
T U 7 3] qd9 § FMA I8
g 1| 937 & I Fratfam W 1 0
FIT FTHIL AT 8 THC FT A5 oy
JaRdr g fF g & g fafs
gt @ o afaleaT qfw &, 9991 o8
fafras srafa & svax qTd@ ao @&
faafeq w feam smasm | sgt e d@rfaer
I A T ¢ afefoR 4 g
IgHT AT FTA AT F oavg W @
feersge 71 famr T § wF arzw-
tregd a9 F3F 6 50 9T aF 59 0T
#I faafa w3 faar g, a1 Gwsr
TH AT T GINOM FT gHAT g 7

0 qREn oF AR 9fw F gdg
F graw ar$ &1 W FY Ol F A€
g wg ¥ A0 fRararqs e frfeaz,
Siaq FIX &7 AT, afeT fagey fgay
# uh WHTT &7 ESHY I@A H 918 & H
foaa gaTt a3-93 FrL@TAeie § fagan
q AT TS, STATHAT TN 31 /1 AT
ggia fafew gwal & sim @
FI FS-g8 WH FAH B | ST
FT AE T A Fgag  war F
ag 918 TYTT Gt &1 AT ATl 7 ITHAAY
gl guTT 7Y FAFT 12 T G HA A
TE ST STHIA TATe FLAT &, a7 S At
g § ar 77 G {797 F qaar
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2 I ot o, 3g =g qeitafa g ar wa
&l, foamer s 7 were gd & oY wrea-
FIFET oY § 72 o7y, S AW $F THT
o9 g%1T ¥ s P oY S
BT TATTATT g1 3, ST TFTC & qLHI
I UATEAZ B Ffad FF  ITHY
SHIT aag FT AWM | gAR TA TR H
AN S G A F@ AT SR
FING T FT S T @QF 47 &, TH TH
T LT T3 UF AMA 7 797 FIHT
faare &350 ot ¥ g fogix s @t
TSHIAF 3T AT g0 § S &lo
dto o, AT G TT AR T AAT
El?ﬁ'g?%,iﬁ% q*a‘éﬁﬁ'r*ﬂ%goqo
AGWR &, T F HAT AT WM AT S
aRw N fFanaw & s a qfa
ST qTH g 99 FY I AT FLA !

SHRI S. G, SARDESAI (Maharash-
tra): You can go and occupy it:

SHRI JAGDISH PRASAD MATHUR:
I do uot want to occupy it. I want the
Government to inplement it. I do not
want to be a lav-breaker.

AR AT YE ¢ 7 AT FTIH % LRI
FUG FY 7 AY'qIT E ITA AT TFA
G FT9G F FeAeT TG SOTS(1a7 A
ST A e 3w A e fzar v fv aw
FAGET ST &+ THIAT T Foell FL. .,

st garafa -9 BT 9T G )

M AEAT NI A A I I
I & qUET [ S AT I 99T §
I dag & Fu7 3907 AT AW A A1 TG
HGY SfY F o7 A/FATET AT BT 99T
fear an, 3§ TAT &1 IAH! Afadl F
FIOT = A€ 39 AR HI 57 77
@2 AW § U T AT FeqqeqT
3T srqerwar & feafa qam 81 Wre,
ooy forderd @@ @y FUg
E A
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St o Hio OFF : W TH A9 FT Y4-
AT § reued wgied, & wad aeea £y
FAIT Y AT LT FY I At 7
ATIT FT @Y &, fowd fF e #7 82-
T 3F T

ot Sdtn waE MAT ; F 0
Wt an g faas ara dfa & saer
Eric i

(Interruptions)

ot Fo Hlo g : A4 A TUFT AT
9 JHTAT T 2

S Alo o AAAATT (WeA ¥37)
T A 7 FLH |

=t Fo Hlo wrg : M Ef TF I
ST § % afaat § ST @ an ey
qrEl ¥ Aareil ¥ @l g, a1 fawe oy
@ g 9g FF & qaras @l g |
FeT wel¥ & o o7 A ww g, afwa
SET aF qH W & T HeAl F FIE
S TeTE T8 e |

T AAFE I | A g |

5t o Hlo Gy : @igA § 9 FF

FTT TG T oIS aaT g a1 FT @A
3

st ATo Fo ANAAFT : I T T
qAMET |
5t Fo o Ueg : AT F2 a1 SqH (74
a1 fa=TT &1 T & | afwd
MR. CHAIRMAN : Mr. Shejwalkar
please sit down. 1 do not allow this.

There are other hon. Members who want
to put questions,

5t Fo o qrg : JATHT TAEHE AT
ey # ST 1 WA aEEd GHaAd
g WY SRR UeTeAE A7 a1 FEl 3H-
o 1:7[3? FET TS | g aF Sial W
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fewmaa 2N %7 9w 2, Si@T § q[@Ad
ZAT T &, Srar ¥ FET W g | &
st diferm & waver €1 ar ot g wfa-
a1 g1 a1 Sy e FTAH R TR
ag FAT FT 3% g AT FL |

SHRI A, D. MANI (Madhya Pradesh):
The hon. Minister is aware that the Prime
Minister in her statement to American
correspondents or American visitors said
that the movement was undemocratic and
unconstitutional. The Minister also spoke
about stern steps being taken. I would
like to ask him, what long-range and short-
range steps the Government are going to

take to solve this problem ? Regarding
Jong-range steps, even though the subject

is within the State List, why cannot the
Central Government have a crash pro-
gramme for distribution of fallow land
which is available with the Government

and about which we have submitted a
three-volume report? The Land Acquisi-
tion Committee’s Report was submitted to
the Government only the other day.

The second point is. when the land
occupied, how~aye you going to restore the
land to the owner? In one State, West
Bengal, even the High Court orders have
not been carried out. Is the Government
prepared to acquire the land under the
Land Acquisition Act and pay proper com-
pensation to the man who is deprived of
the tand 7  (Interruption) It is not a ques-
tion of arrest. What steps are you going
to take to restore land to the landowner
and pay compensation to him on behalf
of the State under the Land Acquisition
Act?

SHRI K. C. PANT : He referred to the
statement by the Prime Minister to some
pressmen. I have not seen the press
report.

SHRI A. D. MANI: In the Statesman.

SHRI K, C. PANT : But T think he call-
ed it undemocratic .

SHRI A. D. MANI : . and uncon-
stitutional.

SHRI K. C. PANT: . and uncon-
stitutional, which it is. It is so. So far

as the long-range and short-range meas-
sares to tackle the problem go, the short-

[RAJYA SABHA]
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range problem is to deal with lawlessness

firmly.

SHRI A. D. MANI: Are you going to
_restore the land to the owner ?

SHRI K. C. PANT: You asked a series
of questions. The short-range problem is
to deal with lawlessness firmly. The long-
range problem is to bring about a more
equitable distribution of land, to give land
to the landless, o give land to the tiller, to
generally bring about a more equiteble dis-
tribution in the rural areas and to help in
making these holdings economic so that
they can create wealth, they can raise the
standard of living of the people there, so
that there is a measure of contentment and
the standard of living rises and that pro-
vides the necessary stability within which
our system can function. That is the long-
range view of the problem if I may sub-
mit with all respect. Specifically he refer-
red to certain problems rclat=d to the
implementation of some specific law. That
I cannot say off-hand.

SHRI A. D. MANI : Are youa going to
restore the land to the man who is dis-
West Bengal the
High Courts orders have been disobeyed
and no action has been taken?

SHRI K. C. PANT: According to the
process of law these things should be done.

SHRI A. D. MANI: But it is not done.

SHRI K. C. PANT: Wherever any
specific case is brought to my notice 7 will
certainly refer it to the concerned Govern-
ment,

SHRI BHUPESH GUPTA : Sir, I noted
that in replying to this calling attention
three times our Minister said that it will
be dealt with firmly. Indeed he is speak-
ing like the Home Minister of the Congress
regime. But they should know their feet
of clay. This is not Shri Govind Ballabh
Pant or Dr. Katju speaking. He is speak-
in 1970 and when such language is used.
they should bear in mind not only the big
stick they have in their hand but also their
feet of clay. We can condemn this Go-
vernment here. We can have a resolution
condemning this Government,

THE LEADER OF THE OPPOSITION
(SHRT S. N. MISHRA): Would you do
that ?
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SHRI BHUPI SH GUPTA : Yes, Yes. I
will do that. V'hy not ? I will do that.
We will conden n this thing.

iV, DEPUTY  'HAIRMAN in the Chair)
SHRI RAJNARAIN

He can condemn.

(Uttar Pradesh) :

SHRI BHUPI'SH GUPTA:
you to do that.

I will ask

SHRI RAIJNARAIN : He i
+ erthrowing th - Government,

not for

SHRI BHUP}'SH GUPTA: My friend
can legitimately ask me this question, The
position is this. The Prime Minister has
said it is unde mocratic, unconstitutional,
fllegal. How dres it become unconsti-
tutional ? Which article of the Constitution
is violated whe'i the peasants occupy the
surplus Jand wh ch the landlords have kept
by violating the :eiling laws of the country?
The boot is on the other leg. They are
not accused of acting unconstitutionally
but when the p-asants go and occupy this
land kept illegaliy in violation of our ceil-
ing laws, the ptasantry and those who are
living there are accused of acting uncon-
stitutionally. Tie recovery of this stolen
property would also be unconstitutional
even if the thiees will be acting constitu-
tionally, the rol bers will be acting con-
stitutionally. 1{ this is the Prime Minis-
ter’s definition swe us from the definition.
Now, Sir, my friend, Mr. Dharia was quite
right. He put i very bluntly and pointed-
ly—it is not la d-grabbing, it is lznd-de-
grabbing. I co:r gratulate Mr. Dharia. He
bhas shown bett:r wisdom and knowledge
of public affairs than the Prime Minister
©of the country. You talk about this as
unconstitutional and illegal. How is it
iMtegal ?

SHRI S. N. VMISHRA: Are you pre-
pared to have 1)haria as the Prime Minis-
ter ?

SHRI BHUP3ISH GUPTA: I have no.
objection; so loig as you do not put Mr.
Morarji Desai +n us, I am prepared.

Now, Sir, the position is clear, All over
the country it is not the small man’s
land which is being occupied but Iland
which is being 1eld in benami by cheating

[11 AUG. 1970]

to a matter of urgent
public importance

138

the ceiling laws is being occupied. Land,
surplus land, forest land, name-sakc forest
land, land vested in the Government but
not distributed by the Government, that
is being occupied. It is not the land below
the ceiling which is being occupied. I
should like to know why the Prime Minis-
ter goes and tells the Americans that we
are acting illegally, when we are acting
absolutely legally, even enforcing the law.
The incompetent land-lord ridden State
Governments have failed to do so even
after 23 years of independence. These
people should be penalised and punished,
and you deal with them firmly, not the
peasants. Is it not a fact that there are
21 crore acres of land which cannot be
distributed, coming under the categories of
surplus land. benami land, forest land and
land vested in Government ? Why are these
lands not being distributed when 30 to 40
per cent of our agricultural population are
absolutely landless, when 60 per cent of the
population belong to the category of agri-
cultural labour class or very poor pea-
santry ? Land hunger is a big problem.
Why it is not being done, I should like
to know. And why they did not deal with
them firmly all these years, I should like
to know. ~Sir, prodded by this Govern-
ment, they have arrested four thousand
people. The U.P. Government has started
arresting them. Yeaders of my . . .

MR. DEPUTY CHAIRMAN : You have
taken four minutes.

SHRI BHUPESH GUPTA : Leadcrs of
the SSP, Mr, Madhu Limaye and other. and
also of the PSP have been arrested. Why
is it happening? 1 say, this Government
is committing a treachery against the
nation. Land occupation movement is one
of the greatest movements that the Indian
peasantry has launched. These cowardly
and pro-landlord people talk of having the
courage of temerity to suppress the peasant

masses and they are letting loose the
police force on them. I condemn this
Government. The Prime Minister and

others should not enforce the P.D. Act.
And Mr. Charan Singh has said that he has
passad the P.D. Act on the orders of the
Central Government. I would like to invite
Congress Member like Mr, Dharia and
Mr. Chandrashekhar., Forget your bogus
party discipline. Join the land movement
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wherever it is. We shall be giving all our
assistance and blessing just as we expect it
from you.

Therefore I would demand that this Go-
vernment should put a stop to this policy
of repression and all the lands occupied by
the peasants, lands in excess of the surplus,
benami lands, name-sake forest lands vested
in ‘Government they should remain in
possession of the occupants. They should
be legalised. That would be in spirit with
the Directive Principles of the Constitution,
the Preamble of the Constitution, and that
will be in tune with the Constitution, and
not what the Prime Minister talks to the
American correspondents., Therefore I
demand this action, and 1 do hopg that
this Government will not permit itself to
vehave as the agent of the landlords in the
countryside. Now that the situation has
changed, see that the problem of the pea-
santry is solved in a peasant way, in a

popular way. This problem they have not ‘

bz2en able to solve all these 23 years be-
cause of ineptitude, corruption and collu-
sion with the landlords. The peasant mass-
es are solving it. They have to be con-
gratulated and I am sure Mr. Dharia
and Mr, Chandra Shekhar will congratu-
late the peasant masses for the manner in
which they are solving the problem. There-
fore, T condemn this Government for be-
trayal of national interest (Time bell
ringsy I condemn this Government  for
siding with the landlords, 1 condemn this
Government for letting loose police terror.
I condemn this Government for inciting the
D.M.K. and the Swatantra Party for non-
cooperating with the masses

MR. DEPUTY CHAIRMAN: Mr.
Bhupesh Gupta, please sit down.
SHRT BHUPESH GUPTA : . they

stand condemned in the eyes of the public
as the agents of the landlords. They will
fall in the esteem of the people. I can
tell you this much, gentlemen, sitting in the
Treasury Benches,

(Interruptions)

SHRI K. C. PANT: Sir, I shall try to

ignore the purple pharases of my hon’ble !
i Shri Bhupesh Gupta is not prepared to wait

friend and will just confine myseif to

some of the points he has raised.

[RAJYA SABHA]
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The first point he has raised is that the
’ land which is being forcibly occupied is
being occupied because earlier it had been
forcibly occupied by some-body else. He
drew the analogy of stolen property. Sir,
proceeding with this analogy further, it fs
precisely because the law of the land pro-
vides a machinery through which stolea
property can be recovered that it is mot
open to an individual .

SHRI BHUPESH GUPTA: On a point
of order. Suppose my pocket is picked and
I see the thief going away with my money
shall T come to Parliament Street Police
Station with a petition or shall I recover
my property then and there from him ?

=t geax fag Wty (TstedT)
HAY WRIET N FUL T Hulq FY JoAAn
7 W AR T FTE | # A T Agar
T_Qrfaﬁ...

it o dro o7 : IR A |

=t geax fag werdt : fow @i &
Foo A 9 R, o oAy auE gd d ?

=t &o TWo qrd : T ITH( AT FT
SECERCIES

Sir, my hon’ble did not hear me. I said
that Shri Bhupesh Gupta said so. That is
all T said. 1T said proceeding with his
argument further, I pointed out the fall-
acy in the argument. I said even if this
was so, there is a legal machinery to re-
cover the stolen property. That is what I
said.

SHRI CHANDRA SHEKHAR (Uttar
Pradesh) : When the legal machinery fails
whal is the way out ? When the machinery
does not operate and the people’s move-
ment starts, they force the legal machinery
to operate.

SHRI K. C. PANT ; I personally think
that the remedy lies in the democratic pro-
cess under which the Government can be
thrown out of office at the next elect ons
if it does not answer the aspirations of the
people.

SHRI SUNDAR SINGH BHANDARI:

for that.
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SHRI A. P. "HATTERJEE (West Ben-
gal) : Will the C.PI here and now de-
clarg that they will not combine with the
Congress (R) in Kerala and West Bengal ?

SHRI BHUFPESH GUPTA: If the
Marxist Party ¢ India gives up its policy
of opportunism and disruption we shall
certainly overthrow the Government . . .

({ terruptions)

(Shri Rajnarain spoke)

MR. DEPUT!”? CHAIRMAN : Nothing
should go on reord.

SHRI BHUPESH GUPTA: I did not
say that .

MR. DEPUTY CHAIRMAN: Mr.
Bhupesh Gupta, will you please sit down
now ?

SHRT BHUPESH GUPTA: I did not
say that.

(1+ terruptions)

MR. DEPUTY CHAIRMAN: Mr.
Bhupesh Gupta :nd Mr, Rajnarain, please
sit down. (In.erripiions) 1 think the House
is interested in f.nowing the views of the
Government "and in listening to the reply
of the hon. Min:iter. I think the House is
not interesied in the quarrels between two
political groups lwere.

(Ir terruptions)

St TRATCAW TG FA LT &,
& U TR FAOE A AT W OE 1 W
79 a8 & e e faar w6l @ wa
AT GE § F T AT | Ig Ga GEA
TGO & 1 o o Fesit & fawga

(I'iterruption)

st gwaATat : srw afex

SHRI K. C. FANT : Sir the other ques-
tion was as to .what our party had done
in the last 23 yzars or so in regard to
this matter. Actually the Congress Party
has been the pivneer in the Kisan move-
ment and land reforms movement. Even
in the old days, Pandit Jawaharlal Nehru
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used to lead this movement and in Eastern
U.P. it was he who kindled the first sparks
of this movement. And later on when the
country became free, there was the
Zamindary Abolition Act in U.P. and in
various other States. If anything was dome
for the kisan in the years gome by, be-
fore and after independence, it was the
Congress Party which did it. Sir, even
now it is the Congress Party which has
the courage to say that there are various
deficiencies and though various laws have
been enacted, we are not fully implement-
ing them on the ground. Tt is we who
are always taking the initiative in seeing
that the deficiencies are corrected. We
do not paper over them; we do not attempt
to hide them. We are conscious of the
deficiencies and we are trying to overcome
them. Then I may refer briefly to only
one other aspect and that is, while the
States have necessarily to take wvarious
actions in regard to land reforms wher-
ever there has been President’s rule, in
those States the Centre has taken vigorous
steps. This was so in West Bengal, in
Uttar Pradesh, in Bijhar and in Punjab.
Even now in West Bengal since the recent
President’s rule, the Central] Government
is attempting to improve the conditions of
the bargadars. In fact, many Members of
this House know that already steps have
been taken to increase their share in cer-
tain cases.

SHRI CHITTA BASU: What about
ceiling on family basis ?

SHRI K. C. PANT : That is under con-
sideration. When the Central Govern-
ment has a direct responsibility, it tries to
do its best directly.

SHRI N. R. MUNISWAMY (Tamil
Nadu) : Mr. Deputy Chairman, we are now
discussing about what is happening else-
where. 1 have to make an observation
about our own House. Here in this House
another movement has started and this
movement is “speech occupation  move-
ment” or “speech grab movement”. We
find that what is happening here is the
same thing that is happening elsewhere.
You must also be a strict controller. Other-
wise the Government cannot control what
is happening elsewhere. Now I shall come
to the clarifications (Inferruptions) Now
you see what is happening.
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MR. DEPUTY CHAIRMAN: Order,
please.

[RATYA SABHA]

SHRI N, R. MUNISWAMY : Sir, it is \
said that this is the first step in the revo- @

Iution to achieve socio-economic equality.
T agree. It should be like that. But there
are constitutional methods by which we
can get this socio-economic equality. When
people do not Tesort
methods und go in for extra-constitutional
metheds of taking the law into their own
hands—whatever may be the political affi-
liations and whatever may be the blessings
they gct from others—it will be a threat
to democracy. The Government should be
firm. Already our democracy is in dol-
droms. We talk of our being the big-
gest democracy in the whole world. But
what do we do? We do something which
will never be democratic. Sir, 1 only ask
one questton. As the Preventive Deten-
tion Act has lapsed. will the Government
give a re-thinking as to whether it would be
advisable to ve-introduce it ? It is not diffi-
cult for this Government to re-open it. Or
they can have a variant of this Preventive
Detention Act and see that these things are
curbed. Secondly, mv hon. friend has given
out some figures. I find from the Five-
Year Plan document that there are about
98 million acres of land which are culti-
vable and culturable leaving aside fallow
lands, etc.

Leave aside the fallow and all that.
f am specific, T have read like that. It
is 98 million acres which are today fit for
cultivation and I only wish that the Go-
vernment should take steps to see, at least
direct the State Governments, to start with,
those lands which are under their control
and are cultivable—leave aside the fallow
the forests and everything else which is
not available for cultivation—are doled
out to them and see that these people are
satisfied. And another thing which I wish
to say is that they are taking steps to see
that the Land Reforms Act is given effect
to. The Land Reforms Act is being imple-
mented in a half-hearted manner in all
the States, and whatever they do they do
in a half-hearted manner. Tf they do not
sce that it is implemented, we shall not
like this stepmotherly treatment. They
should take some bold steps in this matter
to see that it is implemented very care-
fully. At least to start with, these 98

to constitutional |

t
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millions of acres of land which are culi-
vable should be doled out to deserving
landless labourers.

SHRI K. C. PANT: Sir, I think the
first point was about the Preventive Deten-
tion Act. I do not really see how il arises
here. But, so far as the history of this
Act goes and the difficulties that have
arisen in again adopting this Act for West
Bengal are concerned, the hon. Member is
aware of the problem. 1T need not go into
that. So far as the question of 98 million
acres of cultivable land is concerned, per-
sonally I do not know where he gets this
figure from.

SHRI N. R. MUNISWAMY : From the
Five Year Plan,

SHRI K. C. PANT: It could be. I
think the point that needs to be considered
is that already in India 41 per cent of
our land is under the plough and that is
very high in relation to the normal balance
between agriculture, forestry and other
purposes. While whatever land can be
brought under the plough in addition to
these should be brought under the plough,
there is also the need to have forests with-
out which agriculture cannot prosper, the
need to have seed farms without which
proper seeds cannot be produced, the need
to have grazing grounds without which you
cannot have proper cattle wealth which is
required for agricultural purposes, and the
need to have proper town planning and
area planning within which you have parks,
schools, hospitals and so on. So, all in all
what with the land occupied by the rivers,
towns and cities, hamlets and villages and
lakes, all this has to be taken into account,
and looking at this figure of 98 millions,
it appears to be a high figure. But T will
not contest it because my hon. friend says
that he has taken it from official sources.
I am not questioning it. I am mearly try-
ing. I am attempting, to give a total picture
because all these things have to be taken
into account, and even on the basic ques-
tion, whether this movement is socialistic,
the question does arise as to how socialis-
tic it is to transfer Government land to
private hands.

SHRI PRANAB KUMAR MUKHER-
JEE (West Bengal): Sir, this movement,
the land grab or land occupation move-
ment—whatever may be the name—start-
ed in the days of combative radicalism and
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I think it will :nd with a number of lives
and it will create a lot of blood bath in
different parts of the country. It is not
correct 10 say that only land above the
ceiling are ociupied. I know personally
that some of the lands i West Bengal,
particularly iy the Midnapore district,
which are muh below the ceiling, have
been occupied by certain parties. In view
that, may I krow from the Minister whe-
ther the Gorernment will institnte a
machinery to 1ok into the matter, whether
those lands, gribed or occupied, are with-
in the ceiling or are beyond the ceiling?

Secondly may 1 know from the Minister
whether the (‘overnment will institute a
machinery so that those lands occupied
or grabbed watever it may be, zre pro-
perly distributrd among the tillers of the
soil and the local people without leaving
them to the rercy of the political parties
who are collecting lands by raising slogans
and who are going to distribute those lands
only among th:ir supporters? May T know
whether the Government will institute such
a machinery ?

SHRI K. ¢, PANT: WMy honourable
friend has raised an important question
and I think that attention should be paid
to this aspect In the past, during the
regime of the U.F. Governmeni certain

lands were forcibly occupied and now the "

question of tleir regularization came up.
That was an -aspect which was considered
as to whethe; the regularization should
extend to thoie who themselves occupied
lands which were more than the ceiling
which was laljd down for this purpose.
Wherever such movements are utilised fo
settle old scoes or as a measure of poli-
tical vendetta those should be doubly re-
gretted.

MR. DEPUTY CHAIRMAN: Now we
have got onl; fifteen minutes more. So
if honourablc Members are brief in their
questions, we can accomodate some Mem-
bers now. Mr. Banka Behary Des.

SHRI BANKA BEHARY DAS: Sir,- the
honourable Minister’s reply was disappoint-
ing. Any movement any peaceful move-
ment, for a legitimate purpose is a demo-
cratic movemnt and anybody who opposes
such a moveinent or criticises or condemns
such a moverent does not swear by demo-
cracy, That:is the real matter and that i:
what we are concerned with. Here is a

[ able to cnact proper laws ?
going to do about it.
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statement of Mr Jagjivan Ram publuished
on the 9th August, only recently, in clan-
fication, to his Bhopal statement, He said
that the landless people should take
possession of and cultivate Government
fallow Iland not under the occupation of
anybody. 1 want to know from the Minis-
ter whether this statement is anti-demo-
cratic or not because it comes from a
Minister and one who is the President of
the Congress. Here he clearly states, “If
any Government land is not under occupa-
tion of any person, then the landless can
go and take possession of such land”.
I want to know from the Minister cate-
gorically whether he zccepts this tatement
of Mr. Jagjivan Ram as democratic and
if he says that it is a statement which
violates democracy, then, is he prepared to
2o . . (Interruptions) The Mirnister now
gave us a sermon about these illegal acts,
about  these unconstitutional, acts.

. I want to know from the Minister whether

he is aware that after independence,
according to the Planning Commission’s
report, much more number of evictions
took place in this country than those
during the British regime of one century ?
Does he know how many people were
evicted from their lands after indepen-
dence ? He talks of constitutional methods
now, Everywhere in India thers is a law
operative that no land of the Adivasis can
be taken by non-Adivasis. But does the
Minister know that everywhere in fIndia
the lands of lakhs and lakhs of Adivasis
have been taken away by non-Adivasis
and not a single person has been punished
up till now under the law ? When he takes
advantage of these illegal acts and talks
about taking action against those persons
who are committing illegal acis. will the
Minister take care of this very 7fact that
since independence not a single person has
been punished ? There is also a documet
of the Planning Commission produced by
its Implementation Committee in 1968 in
which they have clearly stated that not a
single Government in India— 211 those
Governments were Congress Governments
—has implemeted even the fundamentals
of land reforms. They have said that most

' of these land reform laws have not been
. implemented in most of the States.

will
he take pride because his Government is
not able to implement those laws nor is
What 5 he
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[Shri Banka Behary Das]

May I know from the Minister one
thing ? During these few days, zreat lead-
ers of the left movement including Shri

Nath Pai and Shri Mzdbu Lunaye have
been arrested in different parts of the
country. The General Secretary of the

P.S.P, Shri Prem Bhasin, has c¢ven been

convicted and is till in the Rewa jail. May

I know from the Minister whether he
will give a friendly advice to the govern-
ments of 1l the States that within ihe next
one or two months they should summon

their assemblies to pass radical isnd reform |

measures at least according to the advice
the Planning Commission has given? Will
he also advise those State Governments to
release all the arrested persons and try
see that the tillers of the soil are given
the land ? If these measures are not under-
taken, I can warn the Government that,
whatever might be their assurances, this
movement will gain strength and it will go
on till the tillers of the soil get justice
done to them and till the citadels of reac-
tion who are now abusing them are thrown
out,

SHRI K. C. PANT : My friend was dis-
appointed in my statement. As a friend,
may T also express some disappointment
that his party has joined this movement ?

The first question that he raised was
about this peaceful movement., I do not
know whether it was peaceful fo forcibly
occupy the land of others. In any case,
he talked of democracy and what is demo-
cratic and what is undemocratic. Demo-
cracy, Sir, cannot rest on the foundation
of violence and lawlessness.

SHRI BANKAY BEHARY DAS: This
is not lawlessness.

SHRI CHITTA BASU: This is imple-
mentatior. of the law of the land.
SHRI BHUPESH GUPTA: You are

guilty of lawlessness, You ask Shri Atulya
Ghosh how much money he touk from the
landlords of West Bengal .

(Interruptions)

MR. DEPUTY CHAIRMAN: Do not
interrupt, please. |

DR. BHATI MAHAVIR (Delhi) : We are
interested in knowing how Shri Bhupesh'

[RAJYA SABHA |
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Gupta can explain his position of run-
ning with the hare and hunting with the
hound. He condemns this  Government
and it is he who maintains this Govern-
ment in power .

(Interruptions)

SHRI BHUPESH GUPTA: I do not
run with the hare and hunt with the hound.
It is not true. It is mot a problem  of
hare or hound. The hunter does not come
in. In any case, wolves are around ?

SHRI K. C. PANT: Continuing with
my earlier reply T would say that the
democratic instinct in my hon. friend.
Shri Banka Behary Das, was strong enough
for him to suggest at least at this stage
that the Assembliss should be called in
emergent sessions, This suggestion would
have carried far greater weight, if it had
come before this agitation.

SHRI BANKA BEHARY DAS: For the
last 22 years, what were you doing?

SHRI K. C. PANT : At any rate, I ap-
preciate that sentiment . .

SHRI BHUPESH GUPTA : This iy just
like Gen. O'Dyre saying: “I  appreciate
the sentiments of the Indian people for
freedom” and then shooting them !

SHRI K. C. PANT: My hon, friend,
Shri Banka Behary Das, referred again
to the question of what the Congress has
done for the last so many years. [ hardly
need to remind him that it is the Congress
which succeeded in integrating all the
Indian Stales with the Indian Union. T need
hardly remind him that if zamindari does
not exist now, it is the Congress which is
responsible for it. I would hardly remind
him that laws on land reform and other
measures to bring rural prosperity that have
been enacted in the last so many . years
were undertaken by the Congress Govern-
ments. I need hardly remind him .

(Interruptions)

MR. DEPUTY CHAIMAN : QOxder,
order,

SHRI BANKA BEHARY DAS: And
you take credit for the eviction of the
Adivasis and so on.

(Interruptions)
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MR. DEPUTY CHAIRMAN:  Order,

order, please.

SHRI K. (.. PANT: But I have said
carlier that ir. spite of all these, in spite of
our intentioni, we have not tried to paper
over the fact ' hat the implementation is not
as it should je in many areas of our
country and 've have been the first to say
so and we hive taken up this with all
the States. .is T said, when  President’s
rule is promulgated somewhere. in a State,
we do take direct steps. Otherwise, we
approach the States. We have been point-
ing out to them where the faults lie. In
West Bengal \lso we have taken measures,
and measwes| which are, if T may say so
with ali respelt, somewhat more progressive
than those of the U.F. Government.

SHRI BHUPESH GUPTA : Wonderful,
wondei ful. (Interruptions) 1 charge
the hon. Miiister is deliberately telling a
lie to the Himse. 1 charge that the hon,
Minister is diliberately telling a le to the
House .

(Interruptions)

MR. DEPUTY CHAIRMAN: Order.
order. Mr. Bhupesh Gupta. plzase sit
down.

SHRI BHUPESH GUPTA : If it is out-
side the House, I would have called him

(Interruptions)
SHRI A, F. CHATTERJEE : Sir, you
cen appreciali: an answer; you cannot
apprecitte  impudence. This is . . .

(Interruriiony) impudence on the part of
the Minister when he szys he has done
more than ihe U.F. ... (Interruptions)

MR. DEPUITY CHAIRMAN : Pleasc sit
down, piease sit down,

SHRI BHUJPESH GUPTA : Now
are evicting the peasants . . .

they

(Interruptions)

MR. DEIF'UTY CHAIRMAN: Mr.
Bhupesh Guyita, please sit down, please sit
down

SHRI K. C. PANT : Facts canoot he
drowned by noist. Facts are [acts.
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SHRI A. P. CHATTERIJEE: Sir, .

MR. DEPUTY CHAIRMAN: Do not
interrupt now . . . (Inferruptions),
You have taken a long time. Please sit
down.

SHRI K C. PANT: Sir. on the Ilast
question, which was posed by Shri Banka
Behary Das, regarding the eviction of the
Adivasis, T am conscious of this fact. I
Kknow in my own constituency this has
happened. But, Sir, I have tried to take
steps myself, personally in my own district
as far as possible, to go there, to try to
talk to all the people there and to try to
get the State Government to enact certain
laws, to make them pass an ordinance,
which they have succeeded in doing. If
my hon. friends were to take a direct
interest in the resolution of the problem,
since théy represent the whole country, I
am sure the situation cannot be as it is
painted here.

SHRI BANKA BEHARY DAS: Mr.
Deputy Chairman, Sir, .

MR. DEPUTY CHAIRMAN : Shri Raj-
narain.

SHR! BANKA BEHARY DAS: Sir,
about the last question. he has not answered,
about Shri Jagjivan Ram’s statement. What
is the opinion of the Government of India
on that?

MR. DEPUTY CHAIRMAN: Mr. Raj-
Narain.
ft TErCE - SET, @ e g
LFTC Y AT AT § o6 AR 39
g 9T FEA @l qEHAT B ISHT
Feqfeafa ¥ gfte swer FIAT Avgar
& ar fe awgfeafa 93 fa=m w33 goer
T AW FIAT ATGAT §, GHIC F
I GABL G471 AT AT X @
gaT 1 Em wEHE o wmwe A
¥ A F AN qATT (BT AR qEiad K
qOEe FAET T AT LTI FAT
AR |
1 p.M.
T T QAT FT qAH &, Al qAF
FHIT & AT fo wHo To FT TATA §,
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[#ft TrsATTTA]
I G TEET g AR W TAifa®
STt R fawE @ g 1 39 39 &
TH I ST SAaifaF AT § A
FAX AW FI G AIAAE | TERT 3N FqAL
& WHAT §, T ZHY qST ALY EY Al
-l

ST qiferfeeT aTEe ST §, 9
# frgrsar § fFd wediay @ A
I AL Hiex G SHIH(eF faeew |
TR AW | AT AT 1 oo, AIX
saifas faeen 48 &1 29 qug 9
ex 0w ) Aie ¥ 99 A = &
afdas AATtaFHIT 7 G 47 T, T
SHmfer fawen g 9F ¥ A& 2
IR 1 aF TS 7T AL ST, A
TF TTqEIT JUTAT ALY g | STHaEr
ey 1 9% 9T @Ir w6 3 W
qaqT g ufas & fr ag Sedeg sxaear
H =T FL ) FTAHT Taer A g !
TF ALF 19 a1, TAA aTh AT 1T,
TF qIF &F gATE, A9 A1 U&S S
aR | AR o = o Al ) W®
FAGAT AT TR 8 | THA TG HY
Tt W 9 AERET SRl g AR |
AT 98 R a1 98 Helt sy 39 37
# sHvifeF fagew &1 am & far 7w
I § SR faa w2 §, 7 iy ofr e -
ek g1 TR T, T SHIHEF W A
sfeaar a8 FT 957 | SHHCTH A
st agr et sfeqme &% gwdr
g S g S gt F# Feara w9,
fma g9 smawmEar A SATET SHA
g, fomE O sEwEa ¥ sanEr 9
TR @ A IE ok qE Al
IAHT q(E | TZ FIH Al FL gL Al
IR ST S FTARTAFL 98 § Toad 7
T | ZEfAd 7 A A Fo o
T gHT 9T T ST & ar oud
e fogr St & wig ®i7 ot 5
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Z
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“fam = waifew,
(ser #eft, daFT qafae TEr),
MIHT [ZAF 14-6-1969 T[T TE,
FATF 375/40)6 9 FaaT »ft o7 s,
qEATHE §Y, AL Ao fysewed
F AT AAY 18-6-1969 TN A § 1
HY A9H 24 7%, 1969 F WO A I
ST F AT o F5r¢ s v afee
FYRT I AT FE AT ITATAT ATEY
foa® 2w oaw & a@rAer § AT
I qF |
AFFTAAT  AfEA,
ST,
FASIA A

T SIS § AT STTATLE, FOL AT
¥ SSllas W | AT TE, ST
Fag ‘€ F 9AF g, ITH A W
gEarET AT gem STTot wATfEE, ST
HefY, JHET F1 AZ UL & | THAT FIA
arafrdleasd #< aqar @l 7 |
§ SAAT AEAT § Fo Hlo T ST A
5 ¥ = [sitaT W H1 FIT FEq !
qg TSE TF IRCHCE & A7 A4-
SHHfF & | #0207 SOStaT A q9A
T T4 F T 9g 7 4 @ & 6 faar
FaT T § I 49C FTHA AT AW

SId AR ST G Fgi, 0 7
| FSE W & FE 99 & J1g § 9K
SErSItaA 9 A &7 4§ 99 fagy 9°%
fae q o+ a97< 31 § | AT AT q
TET aTa T TAGIT (/AT | FAT AIHTR B
TEHT TAFTA & ! #47 AT @o Hio
o & ‘T At fqg oAt Ad {ww
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F@E? 42 ATTAEA | »iw,
o g IF @F fEvr et ot & aeyr
q 1942 BT SIHIfa F aEw A8
fewe & Far My, e S fiT At w7
W@ § QA ol A Jey srrSraRAr A
et | A7 eIy W AT w A
3T AT 21 FY T FT ? AT A v
FGU ST T AT F AOHA X A SALTAFAT F1
SAET qHE FTTE | 9 W ATE
gen @t feaa Seiet 9T dear #T
A« AT T ATIAT 37 FT 91T IS
g Agr @i | FT AT Fo HYo avF
arg W IF AT F AR FU AT A7
fe For geamm &Y AvaT A Frg A Fiog
Y ge dar gs, S aamiedi 9%
it Fo dro . & gfag 22 I et
AT T & 1 LW qT4T F7B@ 9L gfRwr
FY FTHTT AT /T GEY § | § 4 Fgar
TEAT § AHIE A1 SR qIA F qEI-

faa gewr g7 | FeamrgEdY WA ¥ @

¥ FIHT @ 97 g | 9 Arar
TG ¥ ATqd T FL =7 Fo o v
¥ F FATRT A7 FAT T8 A
fafr&t & gzar w2 @Y g¢ AT, gL
WIS T, F T G AT

it JagATifa : g qfed |
ot QEAATQEe ;- T Fo "io ONT

F AW & VF = it o7 o =fam
1932 § ©F TOHETEHTAT ., .

ot amewafy ;A AT F AR
T qiew |

Y AT AN ;AT AGHAAT &
A TN TGT AT I GH 5 1§ W
TT AT TG § | AT AR IO G |
wtwrqa & @ fafad arsodr T
Fg WY A0 AT AR A Fo &Vo
Iy SF AIQ T Hrg FowaAr & faqy
I Y T qar g8, Wi foa | 3w

AEERTT ®T ATAT, GHNT, 99 HT AAT |
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TEY WA, FAHY TG F 3T § oy E

| maﬁma‘rﬁ%mw’ha@ww

aﬁtma\aﬁaﬁmémglw@
HHITATEY AT FT 7T 47 1934
@rﬁmr%%‘wﬁ%oiﬁowﬁm
ﬁwﬂéﬁmﬁmﬁﬁ
T AT GBS AT =T
gmmarhagmgrr'raﬁw’r%qe
fFar ar1934 %, 38 1934 7 Frufrer
mﬁaa“r:aﬁgwagaﬁrfmé‘n@
wg’r’%ﬁwg%a:é‘r‘f‘@&aﬁtm‘ram
F AR TG AT AT G a1 §
wgmg%m‘aﬁ%@waﬁawaw
THE FT dTT FUW, T 97 ¥
émﬁmﬁﬁaﬂtwn@mwﬁ
A AT L L.

Wt IawATafx T Ffag,
a9 3 8 fae & faa &

#ft qemaan : wg s Ffgaer
AT EET AT AT IHET T 3, e
S FT FGA A T |

ot Iwwamfa : T s e g
|

SNy

T

St wAATAN G T Fr oy ¢
TE W R F A FaaEret ¥
IO FIT T 997 F 07 ) F vy
N O owr ofwmdr sfeq
ﬁ'ﬁ"%’ e Fr THT (Laterruption)
TE GUL 6T & g &; #r ol 3w
TR q 8, a1 ag o7 &1 24 #9T o
FL (9697 & 7Rl F O o fyg %
TAH IR 6 TG F1 gATL UF AT
F e | W §, fwer gew 44
EATT T8 & FOT § 91 oY 3 ) ofy
& faqaa @ faeit &, 77 39 Y gearai?
¥ 3@ foeedt & 9 ot Aoy 7 @)
AH &, I FT ag S fardhiy? sfvqey
sy aidr Y faesly F o W 9w
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[5fr TrstrTTa]
TEa 7 FTT T EE 7 A TR
§ gt § 1 A TR WA g, a9
foarer waT @ X s arEf g R
AW H TAFA g, AaTT el &F
qra WY IFET THE § 1 2 ST
WS 1 FRA & i AT 9 FET F 9,
IHRT T A 24 TFE THIT SO
T, I9AT HIT ST ST F=ay & AT
¥ Iewrarew fo@d & 1 ggd IR
AT AT & A FT 3 UHS g, fAY
g 7 Fgr 5 6 T & AT IS gue
ST & AR [HAT QO aar = f6 9
st arfearfaat #¥ 8 | F & §F
arfearfasi &Y ST ®15 oF TE @war
faam defeaa o= F fag ar
qfse® qxaw & fag | defaw qeoe
FT S 1A FT F T ASAIT A F
arfeenfast 7 997 @ § | a8 s
FEAGAY GG SR srfaanet Sawy
WA AT A gH SHSHIF(CF T |

sit gagwmafa : wSEREO S,
e 10fraed faar & 1 &7 stroey
ey smar auwy f@ar g

! VSHICIW . AT AT T
q e fe § @@ FT W0 R
Ig A A FGT Al qE wew F:W
qTST |

st gugwafy
AT 2 g

Y TR : T g7 GH T W
&M, 9 aegfeafd ux sETH qed
€\ foe F & @ew F7 3w o A
@ 8w & 5 gAY @ 9 o A2
amqélaﬁ'ﬁraﬁgaﬁmmm|
T Fo o a7 31T oft Fo Fo wrg
%2 gwat 78 #7 fr s 9% g7 o
mw‘r&aw«:‘r.-—.gﬂﬁam}wi
ﬁméﬂﬁwaﬂ‘ﬁraﬁ‘rémgmi
T {27 ar @ § e gurer e 2w

FTFT oF faee
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TH | gaEr FgA & o Fo o T |
sfY Fo dYo g7 A FEY & FF 1T g
=T 7 63 g1 a1 g FTA & T T
FTATY AT ITHY STATA | Tg A=A
AT T @ &1 gOL AW ATFT AT U
wTe fFaT 1948 &, gAA sTRrEA
fear 1952 #, gad wrstaT HAT
W 1956 #, g9 e AT 49
1957 #, gAK iR (697 77 1958
#, 99 1960 7, 9 1966 |, ¥ 1968
F | gTATRIAT § FHIF d2AT F1 FGTH
2, TCATRIAT A’ AATHFL AT HT T
g, R Ay i et & fad
T ol SART AR FT &, AT HAGMAT
AN TN F TR A T A | gH AR
giw S § off wgar wmaT fF g
ATRETAT FT TBTL 7, G ATR A Y
WETT &< 31 fgar &1 amaraw JarR
frar S, @Y see g faw ==
faeat &1 fawm @ s | gw anfa-
qur &1, Afeaaw adF §, ARarfead
g ¥ A & | WA AT, WA AG )
gAT Y oY Y A & 1 6 9 A
fad | =t Fo do wvT F9T FEA § |
I AW FT A FT 6 A¥A BT NSUA
§AT | TEY AR 6 AT &7 off 917 fF AT
g eefal #1 arfeai & fazamn,
qifaa@z & 1% F 9 UF WG
TTHTT F 99 § I FTH f67, TRT
¥ TR WA 9T W a1ér fearg W,
fagrdara areg &y goar g1 TS ) a,
=, & FEAT ARAT § £ 747 o Fo
o a7 FEI & | IAFT AT FI,
arge gfer Tidy &1, SR OFT O
AL H G GIE |

=it g9awafa : stowy &7 fame @ik
graTg |

St AT
qET F AR 7 far §

‘I am bound to point out that
your party appears ¢o have little

gfa | Sia
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faith in parliamentary democratic
processes under which it is open to
cvery paty to peacefully persuade
the citizens of India to its point of

view and to seek their verdict
through 10rmal elections.”
& g wTE g B Y SHREY A7 aeh

FW § 98 TI= A1 aF T I ;R
¥ W & T Ty, fasan, sEghar,
Taenfaan T=e g 31 A 9 A7,
9 ar@, a1 P, OF $AT T9AT q5
SR Ay 3 =T Ay g W
T ¥ A3 10 A TAT A LA
F &d T @ 97 Al F g |
20 HRG TIAT @9 FL AT | TG SHIFAT
2

sy ggawrfa : s dF 5T e
gt | A Ifad | qmaEr fiF fawe
g 4, amg S5 )

S AT AN : IfFd, A e
foe g & AW fame & )

st gaawnafa : faqge adl | afes
IR faqz g at &\ o afs7

2 TARAATTOIOT 2 3qrelT e Tsfy arr
HEREEnRd Tk e RS Ehsrd
#. 78 FIT |

MR. DEPUTY CHAIRMAN: Nothing

will go on recor:l of whatever he says from
now on.

SHRI RAJNARAIN: I am not going
to sit. Do wha.ever you like.

MR. DEPUTY CHAIRMAN:
told you, ‘four ininufes’.

I have

SHRI RAJNARAIN: I am not going
to sit. Do whitever you like. I will sit
here. When the Chair is not going to get
the proceedings recorded in the proper way,
I will have to ddopt this posture.

MR. DEPUTY CHAIRMAN:
minutes you have taken.

SHRI RAIJNARAIN : 1 think, fourteen
minutes.

Fifteen

[RAJYA SABHA ]
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MR. DEPUTY CHAIRMAN: If one
Member takes so long, how can I accom-
modate other Members ? This is not possi-
ble.

(Interruptions)

SHRI RAJNARAIN: 1 cannot tolerate
this.

SHRI S. N. MISHRA : He may be allow-

ed to continue for a little more time,
Sir.

SHRI M. S. GURUPADASWAMY (My-
sore) : Let him finish his remarks, Sir,

(Interruptions)

MR. DEPUTY CHAIRMAN:  Order,
order please.

SHRI ‘ M. S. GURUPADASWAMY :
Sir, may I make a submission ? It is true
that Mr Rajnarain has taken a little time
but he was making a point. He was about
to finish his speech or he was about to
finish whatever remarks he was making.
Therefore 1 would request you to kindly
i let him finish.

| MR. DEPUTY CHAIRMAN: I would

ask you one quastion. He has taken four-
teen minutes to ask clarification. Do you
think I have done anything wrong ? Do

you think I have not given him sufficient
time ?

SHRI M. S. GURUPADASWAMY:
You are not in the wrong but I am making
a request.

MR. DEPUTY CHAIRMAN: He said

three minutes but after four minutes I said
time is over,

SHRI M. S. GURUPADASWAMY .
What is to be done ? He takes a little time
to make his remarks.

MR. DEPUTY CHAIRMAN: Mr.
Gurupadaswamy, I have no objection. But
you see, whenr I see 10 to 15 hands rising
up all the time how can 1 allow so much
time to one Member ? I have allowed 15
minutes to Mr. Rajnarain and he has dep-
rived several others of their opportunity.
Who 15 responsible for it 2 There has been
| Injustice done to the other Members,
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st wawy awt (fae) o Sgd

ATCAA 1T, TH IS99 A W TG A
ad @i & ;T oFE A gem
& geatey FLam g o9 HYAT &HaT FT
YFAATSE FT@ | ZH ART ATIHT e

SHRi BHUPESH GUPTA : Sir, we shall
take the whole day today. There is no
doubt about it. This is a wvery serious
matter. There are many others who want
to express their views. Tle Government
should realise that we have very strong
feelings about it. You let foose the police
upon us and you weznt us to sit here
quietly ? Sir, you reconcile yourself to this
position that this discussion shall go on
for the whole day today. Mr. Sardesai is
there; other people are there who want
to speak and we would like to hear every-
body.

SHRI PITAMBER DAS (Uttar Pra-
desh) : If you allow me to say. I also feel
that the tempers on this issue are much
excited—it is an impuriant matter, After all
there are different points of view about the
demonstration and the violent part of it.
1f Members are anxiou. to carry on the
debaie or discussion on this point. [ think
we should allow it.

SHRI A. D. MANI: Let us have it for
the whole day.

(Interruptions)

MR. DEPUTY CHAIRMAN:  Order

please.

SHRI BHUPESH GUPTA : They make
such a provocative statement when the
whole country is 5 stir; let us discuss it.

MR. DEPUTY CHAIRMAN: If the
House wanted that this question should be
discussed as a short duration discussion. ..

SHRI BHUPESH GUPTA . Sir, we
shall also deal firmly with the Govern-
ment here,

Wt qETIAw : AE, 99 ge
a1 gay T JTHT ¥ oFEy

[ 11 AUG. 1970 |
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IR wEE faw #% 3 faam 7 ow 9w
frame g =ifgg | =i wer &
AT IF 9T g Fg AU

v oy uEwIefd g a1 AN w91 oF
frmz 7 7z Afam It FrFy sy Fgaw
g

SHRI PITAMBER DAS: I think it is
never too late to save a situation.

MR. DEPUTY CHAIRMAN: It is all
right but what I mean to say is, if for one
particular motion .

wt TRATUAN : FHfelsr  AvreemT
Ao feae @ afefog gam 2

SHRI BHUPESH GUPTA : Mr. Deputy
Chairman, you may be sitting here, but six
thousand people are in jail. Our comrades
are in jail and members of the SSP are
in jail. We are the three opposition par-
ties, We cannot put up with the nonsensc
coming trom this idiotic Government on
the land question. Therefore, we shall also
deul with the question firmly.

SHRI PITAMBER DAS: I agre: that
we started this as a very normal, and sim-
ple motion. but luckily or unluckily it has
assumed a proportion which cennot be
ignored. In view of that, T suggest 1let
us discuss it. After all there are questions
of policy and principles involved.  What
is the harm, if people want to discuss it ¢
Where is the harm ? Tet us discuss it.
After all the right of demonstration is in-
volved. Whether violent or noa-violent
people have their own opinions on this.

MR. DEPUTY CHAIRMAN: There-
fore, if it is the desire of the House

SHRI BHUPESH GUPTA: It is the
desire of the House.

MR. DEPUTY CHAIRMAN: Ploasc
sit down. Please do not interrupt now.
Just as I have listened to you patiently,
please listen to me also. Are we to contimue
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the proceedings of this House in this
manner ? During, the first week of this
Session we could do nothing except Calling
Attention motioy s and no legislative busi-
ness was done.
st TrRATIO aw : ST, T IF qW@
FY FTHIT AT qrET FEr Zfar & o
E ST 2 ) EW FY TR A1 HIS T
AEHTL TET TF qFAT 2 | 7 17 9%
g § fgar: g wfgd e A
qIwT T/ FET qF qHar & |

( 'nterruptions)

MR. DEPUTY CHAIRMAN : Please sit
down.

SHRI BHUF iSH GUPTA: The ques-
tion is whether we should continue the
discussion or rat. You tell Mr. Shukla,

you tell Mr, Charan Singh, you tell others
who are repre'sing the peasentry, if you
want order in this House. We are not
here, if they Dehave in a rowdy manner,
in a hooligan manner these cowards and
traitors .

MR. DEPUTY CHAIRMAN:  Please
sit down. If ive continue the business in
this manner T o not know whether it will
be possible for the House to complete any
business what:ver be the business before
the House. 7here are a number of im-
.portant issues, nternational issues and other
important issucs and you want that the dis-
cussion shoulc prolong for one complete
day. It mears that the normal business
will not be ccmpleted and nothing will be
done.

SHRI S. N. MISHRA : It seems that the
House would »e safisfied if one more hour
1s devoted to .he Calling Attention motion.
That seems t» be the demand and the
temper of thi: House and it is for your
consideration whether it should not be
done.

SHRI BHU PESH GUPTA: This list
should be exliausted. Other people should
speak. The Congress Party should also
speak. It is sot a party issue at all . .

MR. DEPJTY CHAIRMAN: Please
listen now. If you want that all those
‘Members who have tabled thiz Calling
_Attention metion and the representative of

34 RS/70- 6
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other parties, who could not get an oppor-
tunity already, should get an opportunity,
we will do that todey, but would it not
be desirable that hon. Members should res-
trict their observations (o a certain time-
limit ?

SHRI S. N. MISHRA : Yes.

MR. DEPUTY CHAIRMAN : Could we
allow every individual fifteen minutes like
Mr. Rajnarain ?

Y TIKACCTAS © UI7 A1 7T AT{SHT |
St geax fag "ot 9 arqF faaeT
FEAT 18T FF FwiaT a2 F A
T AT AME @I & 0F ggfy 77
TEH ITT AF qg F7 Arfaa f& 27 fAew
1 FTAT A2eoT F =R H faar amam
ar = g fagry gWT | §wY wrtes
AT F TG FoAT AT fAEE oI
SRV B A T e S O G 1
T w0 @, FIF w9 8§ g A
W 21 uF fer a@ew g1 Awr g
[ 9z gaoERTE T &A1 gEAT
1§ faenerdy 78y grir o

S} TIRT(TIAC : =F g9 § 99 Tl
¥ W &7 a1y FT AT femm wEn
Tl |
SHRT SUNDAR SINGH BHANDARI:

You either convert this into a debate or

else you cannot change the rule as you
have been adopting here.

SHRI G. A. APPAN (Tamil Nadu} : Mr.
Deputy Chairman, on a point of order. I
have been patiently putting up with all
these unhappy things which cannot be ex-
pected of a House like this. It is really
very very unfortunate, what has happened
today. I am not a rich man. I am also
a poor man, I think the poorest in the
House.

SHRI A. P. CHATTERJEE: That is a
debatable point.

SHRI G. A. APPAN: 1 belong to a
certain party. [ am not a man ‘¢ the
orest. 1 am not a stranger in this House.
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{Shri G. A. Appan]

Every Member of this House has equal
rights. At least every party should have
some say. But I have been raising my
hand from the very beginning Mr. Deputy
Chairman, will you kindly see that there
is 5 convention that is developed and ob-
served in this House that no calling atten-
tion notice takes more than a particular
extent of time and that no Member of this
House is given a second say to put a ques-
tion or to ventilate his views, more than
once, unless the 250 Members have taken
their own turn ? Meay I also ask the Chair
that whenever Members transgress a certain
limit, after one or two warnings from the
Chair he will give instructions to the House
to take no notice of it and to stop the
shorthand notes ? Mr. Deputy Chairman,
I am really very very uphappy. The chair
should also be a little firm in tackling
things not constitutional, not lawful, to call
the name of the Member and see that some
firm action is taken. May be I may not
be tolerated by some of the Members of
the House, but to keep the prestige and
honour of the House 1 request some action.
May I come to my question?

MR. DEPUTY CHAIRMAN: No, no.
You will get a chance. As it has been the
desire that we should have a little bit Jonger
discussion on this question, we are allow-
ing a longer discussion for about half an
hour or so. But 1 think it would not be
a question of exhausting the whole list:
there will be a chance for one Member
belonging to each party. Then we will
have a second round giving 5 second chance
to every party, within half an hour, We
want to give a chance to all those Mem-
sers within half an hour.

SHRI BHUPESH GUPTA : He suggest-
:d one hour. Are you bargaining ? This is
ngracsful.

MR. DEPUTY CHAIRMAN: No bar-
raining,

SHRI BHUPESH GUPTA : Although I
sould like the whole day to be devoted to
t, it should be not less than one hour.

ot Ieawmfa : A T faae
¥ o, ® oAt oF faee ¥ oy g
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St TrATEe ;. fas S, g,
AR A &1 @fsq F § A A
ITH AfEg FIA | S gAF AW A
uF foae #7 7€ T F9i0F g7 arr
sfsar 9= €, ag 6T A= Sy g,
sear ®G 1 (Interruption) =,
19 FfF e, FEE @ g §
grq sgw faa w7 Helt § qoar AEar
F--9EN  guETE # oA og
ET—NH dE@Ts § TATHA aT——
fF sfwia fagmaer w2tz @ ot |7
Targ 7Y Afa-afag 3 ox avmfa aean
g... sEmmar Wiy agr &
Ty FT & S SeeaEEt 1 M
M T 1 TF TR AT R RIS
7 oA § A e TR
A TIAT AT § | AT A AGT FT AT
IAMIT & T, g7 AP F /AT HA &
qEYE 7 WA HX Ag FE IqT g
FT IT AT TET 9 AT AT I & FAT
@ fFe a3 ST gar ? O
STTAT STRaT § T St a3t aaans &
w9 ffF & o 3| @I
FT FIE TAATT & 99 9T & TAT H7
FIAT FL AT IT A O ATR? 0
Fo Wo @ AqAT A Y STEWHTA
AT FY 7 AT G T FF 59 3@
ST ZHAT T I & fAT gH ARD F
TF &J ¥ 310 #4717 7 g avwrgfaan
THTFL | IT @I & & G ] STHFhT
T HET g7 ST, AT o A |
T #T 957 JAT @7 AT W q9A A
FACE_FIIET Fga o & 5 sy oy
Y i S Ay srfger & v & sw
q et ST F gy o7 R & e ST
AT FT T FE a1 Fg, Hifw &
stfea g, T ag 3 ST fgar & e a%
WX $1 BT 9% 919 g4 § 98 I Fga
& o SAwFTe a9 & a9 9% AT &7
IACAT AEHT g A I W A
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FEAT TINT AeT AT | i FaT A7
F argm % g T gar 7 F0 qT &
Ieiq Fgr f s sweTw &y srfgar
FTRET 9 § AET A1a7 A< T8 fgmmem=
FaHT § FUS| FTHASAATE Tt IAC TFAT
g ot 9ae ot I § AT ATEiETE Sq-
THTH 7 NTee @ 1 9T 48 2 fud eix
fofy & g | foT F1 Difafera agg
®T @A AZ, TAANTE AFRTAT HT
W TG, g8 e wfadn #f g
9T 4% FT g ! G9F A & A TG
sfadt s T F7dr§ R sr
FurarE qrt mfede w@em ot
HHfzw =0 7 a0 TG FET AL
ag feeiftza T36I ®ATAT ATET & |
ML T W T TF q0q FH FATATL
TH( {99 F TE FO AT-HIE g A
A &g g o1 gIT | F | ag Fe,
afwT et & F& T arq A aw,
agarY il 4 a1 §w fawe faar
v fas St 9 w7 o % o welt S F
Y G F 4G HeAT KT 97 @ 39
F1 fag X f5 "u3q Swfae ardl
gaewEfes Wi v smmiEmza
g 7 favar g F3A1 2 | =9 %1 € fag
FT F1T AGT 07 TATT WA T AHAT T
R ofTE € U F¢ W&l § 97T & T
AT 7 WHT FET TR0 2 | S
T &I F [T IT@ AF A fZA A
gerat fagr @ | S uF il ot
FI AT T 9T AIE 9ZAE § AT
Iq F ANIWTREF Tgd F1 ATEH OFAT
Fzafan § (aT HET AT ACHAT FET |
0 o7 SIS TE A, HOAAF ATFATT
FYT FuTT w1 @ S F7 ot aHE 2,
I § F1 3 HT AL F T AMIT ATAT
F\ faagrar AQa, 9T § FgA71 AT
g & ag fea g2 98 & o, o fa
T8 WAl &1 77 9799 &1, I9 &7 ATTAT
FT GF ST STTIAT AT T 7 F71 UF
are & T gy =tgar g ¢ 9eEl 5«

|
|
J
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g’ o & are #@9fg § ag sFay
FIA & | T AT F gy A1 oS e
fast v savagar & syrar w@q § ag |
T FW F | TR FaT fF q o e
# AT FTAT E | & 7z ¥ fag q912
g & o {97 % arg wrarer 99 Sitaw
FFRGTETAZAE, TG AT & AR
37 TTFAT AR AR F 19 T @A
T AfEe AT e 0 3w fau
TH FT SAAT FT ZH AW FE & AL
3q FT ATaRA F g v T,
awgdl, faarfaat e o0&, v
AT difeat, ST, g7 A1 gAY 9T Foo1T
FT AT Foo7 F7 % o F q0a & 2,
T H! 199 FI 3T | 3 FfAEe qUEf
& 0T qEf & AWT AT EY Fied g av
SH ¥ guTdr % faerawdy A8y g

=t Fo gYo G7F : UF AT AIAAIT
qzEr q IITAT FF AT S o ot
AT AT ST FT FA7 AT AT IqH o
[ 94T ¥ g &7 w31 §9 way agr
Ty g 1 fF el off F aga w0 a8
AT qF, EFAGAT AT ¥ g fgEdr gy
o qE, T AT IAX GE, G 1942 A |
11 §1 FT A7 AT g7 qivwer v fa
11 919 F7 IH | 39 AF309T 7 A0
aar .

ST TRAIRY : AF exfawy arg
qAEE

oft Fo &o avq ¢ FALF AW AT
Sarq 31 <@r Av .

St qAAATTAT : AT FS Al
TGN FA1F T @ g, G A T @Y
g Fo Hio T7F ALY, Fo Hlo Iy ATA
T |

it Fo HYo a7 : ATIT AT Hgead
FT AL T w¢ faar Zafad @n
FE FA X1 AT AET & AFFT § qwaaar
g T ey ofY.
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St qraIFET (| 2 ITHT FEAT fah
g &, wiww 3 faelt &0 o9F A6
T

%Y F o ®lo qeg | WUF TR Al ATT
S o &Y aFq 4, € @ & Awar
a7 |

siraat faermadY sgaeEt (qe 53) ¢
afea a1 F @@ 7% 77 #7 fHA7 AT 0

5t Fo gt qvq : AT qlAATEY TATA
az g T wdy ot & A= A1 &iF ¥
qUA F7 AT F gaAd & Iq FIA A0
FT TFAT & | § guaAqr § fF AR W
¥ s Gar safe sror W Sfifaa § o
Tq HTH FT FT AT 3, T § = faman
q1, 1T FFam oo awl # 60 T
F qUA T gA FIA F, TN ST F qAH
¥ T AEA FT GAFA I AT D
AATITT FT FHAX FT | TA-NT I TH
& | IR T Tt ¥ adtw A § fw g
gratfo =g § 9f g #3 smag A
QAT FTATT FT qH #1 fF faad g
wF # fag &% faiw #3 foss gu
gt #1 fowr @& sz {995 @ s
w7 8, o afwdT §, s faw
e

st TSATTIY : farar st F 7g o
gl g foa  wfurm & fyadr g
ZH foefl ag ad W 7y &1 7 fwaEi
FI qET TE TS AR E TEL ANT A
ferm o

st Fo #lousd: T FF 1T 74T
FELE AT R g . ..

[RAIYA SABHA ]
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SHRI M. M. DHARIA (Maharashtra) : ‘

Why are you trying to reply him ?

SHRI K. C. PANT: I have to answer
him.

SHRI M. M. DHARIA : How is Acharya
Vinoba Bhave concerned with it ? The Go-
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vernment should answer this question. If
he is irrelevant it does not mean that you
should be equally irrelevant,
=t Fo dio avq : a1 d gHAM g fa
ag 1 UF TE 7 {I # wwmn F fE
e ST 7 TEAT IR AHAT |

9q 9 9F T afFq arg qi
AMqT FET, TW TF STAT TS F HX
¥ agE Fqq 1 A FE, ST 0ET
Jd ATFRT IS ZT AT qST =BT &t
AT 92 Mfeq 3 § fF g7 a9 @ sgav
IMFHQ GTq FT o, AfwT fwedT & a9
F1 e, Y F It AT a1, A W
aTERTE .. .

st sareEe Ay fawa v fe-
A & fad w9 Jifew faar o v Wy
fawgd @1 freard fee awr 7 gf
FAFAT ¥ AT ZIATE &S F7 ATHALT
9 T FT fre T fear

ft To Wo wFF:. . fom awm N
AR 9T FEAT ATE Alfeq §
gefaaa sTHr o g R Zmet A
SR

5t Fo dlo @Y (TATT) : weA
gam 7 zfeaa asa it 9ar faar, saw
TET FET TAT ATHT AT TF IAFT A
Agt faar

st Fo dlo qvg ;. . 77T FT A
Tg FEr O & fAaE Sy awy
g zAfAa e 39% @ e e
HqEAT FET THT |

MR. DEPUTY CHAIRMAN: We will
continue this discussion afterwards. Papers
to be laid on the Table.

SHRI BHUPESH GUPTA : No, Sir, not
before the discussion is over.

MR. DEPUTY CHAIRMAN : I said we
will continue the discussion after lunch;
there is no harm. After lunch we will
continue it for some time.



